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2 3..1.95 

Office note a 
Order with Signature 	 action ( if any) 

taken on oder 

hri Akhaya Mishri, learned 

ditional tanding Counsei(CentIl) 

ha s filed a  c Ounte r on behalf of 

respondents where in they have conceded 

the c la irns of the a  ppl ica nt s a  s regard 

paynt of wages 4A , 	 it was 

further rrntioned that cL sanction has 
I 

since been rece ived together with the 

payrrnt order. The payirent is likely 

to be disbursed within the next week. 

T he learned c Oun se 1 for the pet it loner 	
/ 

is satisfied with this action taken. ThLS  
the application is 	disposed 

a clear -tnde rsta nd ing t ht the payne nt 	4 	/? 
will be..made within or 	eek as prorni& 

toay.' 	.' 	 ;• 

A copy of the order be mEL 

available to thëcüsëlr both Ies 
6ift 	e u 
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